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Mining od Macbiaery Corporation 
Ltd. 

57511. Shrl K. RamanI: 
Shri Bhagaban Das: 
Shri Jyotirmey Basu: 
Shri E. X. INayoar: 
Shri K. M. AbrahlUll: 
Shrl Umanath: 
Shri K. Anlrudhan: 

Will the Minister of Iadustrial De-
velopment and Company Aftail'll be 
pleased to state: 

(a) whether the production pro-
gramme of the Mining and Machinery 
Corporation Ltd. for the year 1967-68 
has been finalised and if so, when; 

. (b) the names of the products for 
which the designing is not yet com-
plete, the products for which plan-
ning of production preparation is not 
yet complete; and 

(c) the steps Government propose 
to take to ful1l.1 the production pro-
grammes for which the orders are al-
ready there? 

The Minister of Iadustrial Denlop-
ment and Company Affairs (Shri F. 
A. Ahmed): (a) The production pro-
gramme of the Mining & Allied Ma-
chinery Corporation Ltd. for the year 
1~ - 8 was finalised in April 1967; 

(b) designs for building structures 
for Bokaro Steel Plant involving about 
3500 tonnes of equipment are await-
ing approval of the customer. In 
addition to this designing for another 
500 tonnes of equipment has also yet 
to be completed. The products for 
which planning of production prepa-
rations is not yet complete are belt 
and scraper chain conveyors. and 
Icraper haulage installatlon, f!"iction 
props with bars, Komastsu tractor, 
main exial fan, friction chokes and 
buildine Itructures; 

(c) introduction of l>roductivity 
.cherne, standardisation .of items to 
minimise tooling and other prepara-
tion work, and manufacture of stand-
ard items on Itock orders are some of 
tne measures taken to meet the situa-
t;,o.-

Manufacture Of Tractors 

5759. Shrl Geor,e Femande&: 
Shrl Malibu Llmaye: 
Shrl 1. H. Patel: 
Shri SarJoo Pan4ey: 

Will the Minister of industriAl De-
Telopment and Company Mairs be 
pleased to state: 

(a) the licensed capacity of the firm. 
licensed to manufacture tractoI"i .for 
agricultural use; 

(b) what was the actual production 
of these firms during 1965-66 and 
J 966-67; 

(c) the number of tractors import-
ed during 1965-66 and 1966-67; 

(d) the prices of imported tractor. 
and at what price they were made 
available to the farmer; and 

(e) at what prices the indigenousl,. 
manufactured tractors were Bold to 
the farmers? 

The Minister of Industrial DeYelo,-
me.t and Company Affairs (Shrl F. 
A. Ahmed): (a) Five firms in the pri-
vate sector are licensed for the manu-
facture of agricultural tractors for a 
total capacity Of 30,000 Nos. lIer an-
num; 

(b) The production of tractors b,. 
the licensed units during 1965-116 ud 
1966-67 was as under; 

1965-66 

19611-67 

5,714 Nos. 

8,818 Nos. 

(c) and (d) A statement showinc 
the position regarding the import of 
tractors through the State Trading 
Corporation during the years 1965-611 
and 1966-67 is laid on the Table of the 
House. [Placed in Libro1'1l. See No. 
LT-I053167]. 

(e) The f.oer. destination sellin' 
prices of indiJenous tractors have been 
ftxed as under: 

(i) Bicher Tractors 
(26·5 HP) Rs.17,1I' 
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(ll) International B-275 
McCormick Tractors 
(35 HP) Rs. 20,900 

(iii) Massey Ferguson 
Tractors (35 HP) Rs.20,838 

(iv) Escorts 34'5 HP 
28'0 HP 

(v) Hindustan 35'0 HP 
50.0 HP 

Rs. 19,500 
Rs. 15,032 

Rs. 16,110 
Rs. 21,880 

The above prices are inclusive ot the 
prices of the followin2 attachments/ 
accessories: 

(II) Hydraulic Lift. 

(b) Three point linkage. 

(c) Power Take Off. 

(d) Lighting equipment consist-
ing of head, tail and plough 
light. 

(e) A set of tools. 

(f) Electric Horn. 

Asistaat ID8Pectors of Works, 
Wester. Railway 

5760. Shri George Femandes: 
Shri Madha Limaye: 
Sbri J. H. Patel: 

Will the Minister of Railway. be 
pleased to state: 

(a) the number of Assistant Inspec-
tOri of Works employed on the West-
ern Railway who have been ~ r  

with retrenchment notices; 

(b) the reasons for these notices 
being served when it haa always been 
maintained by the Minilltry thai there 
will be no retrenchment of exilltin, 
personnel; 

(c) whether Government propolle to 
provide alternative jobs to those lIerved 
with the retrenchment notices; and 

(d) the justification for fresh recruit-
ment proposed vide Employment Notice 
Ko. 2/fYI-68, publillbed in ihe 'Bharat 
Jyotl' of Bombay of 18-8-1911'7? 

TIle IWaJIIteI' of RaDwan (Sbr! C. 
II. Poouclaa): (a) 54. 

(b) and (c). The staff were recruit-
ed in connection with temporary Pro-
ject Works and have been rendered 
surplus due to completion of Works' 
and cnosequent shrinkage in the cadre 
of Survey and Construction Depart-
ment due to surrender of workcharg-
ed posts. It has not been 'Jossible to-
absorb them in this category on other 
Railways. Steps were taken to SCl'een 
the surplus staff with a view to giving 
them alternative appointments and Hi 
have been issued orders of posting as 
Clerks. A further screening of the 
remaining staft' has been programmed 
in the third week Of July and the 
concerned personnel have been advis-
ed. 

(d) The Employment Notice has 
been issued for recruitment of staff in 
Traffic trainee categories, slich al 
Traffic Signallers, Guards, Commercial 
Clerks, Ticket Collectors, ~n  Trains 
Clerks, and not for Asstt. Inspectors of 
Works. In these categories, there are 
anticipated to be vacancies even after 
considering some of the lurplulJ 
A.I.O.Ws. 

Violation or Iml1011B and ExllOrts 
(Control) Act, 194'7 

5761. Sbri George Fernandes: 
Shri Madha Limaye: 
Shri J. H. Patel: 

Will the Minister of Commerce be 
pleased to refer to the reply given to 
Starred Question No. 719 on the 23rd 
June, 1967 and state: 

(a) when the sanction for the launch-
ing ot prosecution under Section 5 of 
the Imports and Exports (Control) Act, 
1947 was accorded; 

(b) who are the persons against 
whom prosecution is to be launched; 
and 

(c) when ill the prosecution expect-
ed to be launched? 

The DClPIU7 Mlall&er ID the MID»-
trr 01 Oaauaeree (Slid IIId 
Qareshl): (8) The sanction for launch-
ing the prosecution against the official 




